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1. Sri Jagroop s/o. Sri Viseshwar r/o. 465,
G.C.BRailway Colony, Goo"s Shad, , Kanpur

2. Frescribed Authority under the Payment of
Wages Act, 1936 at Kanpur. Bger L

3. S.D.M. Kanpur,
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(Through Sri B.N.Singh,Advocate).

OBRDER (Oral)
(By Hon, Mr. T. L, Verma, Member-J)

This application has been filad fqr settir '
aside order dated 31.3.1993 passed by the Pre -;crib&d
Authority under ths Payment of WagesAct, 1938
i P.W.Case No, 431 of 1990.
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